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P.esenti 1. ton,bte Member {j), Strri M,g. Gosavi

2. Hon'ble Member (T), Sh.i Virendra Kumar Gupta
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ORDER
Ld. Counsel for the oper.alioral caeditar as vJell as corporate debtor

appears Corporate Debtor;s admitled in ClRp vide order dated 25 07.2019 aod
the CIRP is on. ll is submilted :hat Eot is pubiished bul Rp drd not atiend the
proceedlng today. CoC is yet to be fojo]ed ln such srtuatton a|d srnce Da!1r--s

have selled the dispute amongst them amrcably. vre allo.v y,?lthcirawa o{ this
matter by invoking ourjutisdiclion under rule 11 of NCLT Rules ln vievr ofthis.
CA{18} 1031/KBi19 is altowed and disposed off. Main matter is atso
disposed off as being withdrawn
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